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@RDER DATED 01-07-2004,

while the Applicant was.working
as a Driveér in Deordarshan's H,P,T.V, (Hish
Power Transmeter View Centre at Cuttaek,he
was oceupying a Staff Quarters en payment
of R, €7/~ per menth in the premises of
H, P, T.V. Centre at Cuttaek,én his transfer
te Sambalpur (vide erder dated 360,61,2803)
he preferred a representatien under Annexure-
A/2 challenginehis said transfer,Pending
consideratinn of his said erievanee(as
raised under Annexure-A/2 dated 11,2,2803),
the Applicant preceeded to jein the new
statien at Samealpur,where he is now
eontinuine, However,his family is still
eantinuing to oceupy the staff quarters,in
quegtien,within the premises of H,P,T,V,
Cenfre at Cuttaek, without €iving ceonsidera-
tien to his grievances (as raised under
Annexare-A/2 dated 11,2,2003 te brine him
sack te Cuttack é@ to post him at Dhenkanal
er at Balasore)the autherities have imposed
higher rate of rent(for ocecupatien of the
quarters in questicn)en the 2Applicant underx
Annexure-5 gdated €1,€9,2003, It is the casé:
of the Applicant that sefere impositien of ]
hisher rate ef rent under Annexure-5 &ated
1,%,2003,the Applicant was net put te any
nqtice te have his say in the matter and,
therefore, challenging sueh notiee of
enhancement of the House Rent (to be a
case of vielatien of the pri-ciples of natu-
ral justiee),the Applicant has preferred

this @riginal Applicatien under Sectien 19
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of the Administrative Trisunalsaet,1285,

Respondents,by filing a ceunter
have explained that sinee under the Rules,a
Government servant en his transfer is entitleéd
te keep the quarters fer twe menths

enly in his eld statien and thoueh, in

exceptional eircumstances,the said periocd

can be extended for seme more time(en receipt
of the request of the Govt,servant) and the
Applicant having failed to de either of the
ingredients,the Respondents were justified in
asked the Applicant te pay the rent at the

preseriked hisher rates,

Heard Mr,R B,Mohasatra,Learned

" Ceunsel appearing for the Applicant and ML,S,

Jena, Learned Additional Standing Cesunsel
appearing fer the Respendents and perused

the materials placed en recedd,

During the eourse of hearing,
Leatneé Counsel appearing for the Applieant,
at the out set, submitteé that the Applican£
wants te persue his erievances sefore his
autherities who have the power te condone /
exempt the Applicant frem payineg the rent
at a hisher rate and te allew the Applicant
to retain the queskérs for further more time

(for which his representatien under Annexure-

A/4 dated 25.67,2003 is still pendine) a

directiocn be issued to the Respondents te
dispose of his pending representatien within
a ptipulated period,

In the abeove view of the matter,

without geing te the merits, this 0.A, is‘vf
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hereby iisposei of with a direetien te the
Respondents teo dispese ef the pending
representatien eof the Applicant within a
periocd 'of thirty days from the date of
receipt of a cepy of this order and until
then ligense fees at the nermal rate(not in

anhanged rate) be enly recevered frem the

Applicant,

(MAm RANJAN MBH
MEMBE i JUDIGIAL) cv/o 4/01,




